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 Misc.(Bail) Case No.  437  /2021 
Arising out of Criminal Appeal No. 10(S-4) 2021 

 
O  R  D  E  R 

 
04-12-2021    This is an application u/s 389 Cr.P.C. filed by one 

Md. Amir Ali, seeking bail for accused Md. Abdul Rahim, in 

connection with C.A NO. 10(S-4) 2021 corresponding to GR 

Case No. 2061/2012.   

   I have heard the learned lawyers appearing for 

both sides.  I have also gone through the contents of the 

case record including the impugned Judgment passed by 

learned CJM, Soniptur, Tezpur.  

    It is the contention of the learned counsel for the 

accused/appellant that accused/appellant has already 

suffered irreparable loss, harassment and mental agony 

while fighting the case in the trial court but he has been 

convicted by the learned trial court and put him behind bar. 

Nevertheless, it is contended that accused is a local person 

having his deep roots in the society and there is no chance 

of his absconding in the event of granting bail.     

     Having perused the impugned Judgment passed 

by learned CJM, Tezpur, it transpires that even though as 

many as seven accused faced trial but in final count learned 

CJM found only accused Md. Amir Ali guilty u/s 326 IPC and 

sentenced accused Amir Ali to undergo Rigorous 

Imprisonment for a period of 7 (seven) years and to pay fine 

of Rs. 2000/- (Rupees two thousand only) i/d 3 (three) 

months Simple Imprisonment. However, rests of the accused 

were acquitted on the ground of lack of evidence against 

them.   
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   From the case record, it transpires that accused 

Amir Ali is a permanent resident of village Keherukhanda 

patha, PS Dhekiajuli within the district of Sonitpur (Assam) 

and he has been awarded 7 years of R.I. The impugned 

Judgment also do not implicate that accused has previous 

criminal antecedents or he was previously convicted in 

connection with any criminal offence.      

    Situated thus, pending disposal of the appeal, 

accused Md. Amir Ali is enlarged on bail of Rs. 15,000/- 

(Rupees Fifteen thousand) only with one surety of like 

amount in default to jail on condition that he shall not 

abscond/fled away during the course of pendency of appeal 

till its disposal.       

   The Misc. bail application is accordingly stands 

disposed off.              

    

 
      (C.B. Gogoi) 

                Sessions Judge,  
                                   Sonitpur,Tezpur. 

 


